FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ACCUWEATHER INDIA

PRIVATE LIMITED
1. | Name of corporate person AccuWeather India Private Limited
2. | Date of incorporation of corporate person 14/01/2016
3. | Authority under which corporate person is | Registrar of Companies, “Maharashtra,
incorporated /registered Mumbai
4. | Corporate Identity Number—Fimited-Liability | U74120MH2016FTC272063
Identity Number-of corporate person
5. | Address of the Registered Office and Principal | Level 13, R-Tech Park Building, Nirlon
Office (If Any) of corporate person Compound Off Western Express Highway,
Goregaon- East, Mumbai — 400063,
Maharashtra, India.
6. | Liquidation Commencement Date Of Corporate | 27" March, 2025
Person
7. | Name, address, email address, telephone number | Ms. Nayana Premji Savala
and the registration number of the Liquidator
Address: 1/101-A, Vishal Susheel CHS,
Nariman Road, Vile Parle East, Mumbai
400057, Maharashtra, India.
Email: nalinisavala@gmail.com
Tel.: 9082605500
IP Registration No: IBBI/IPA-003/IP-
N00051/2017-18/10491
8. | Last date for submission of claims 25% April, 2025

Notice is hereby given that AccuWeather India Private Limited has commenced voluntary liquidation on 27%
March, 2025.

The stakeholders of AccuWeather India Private Limited are hereby called upon to submit a proof of their
claims, on or before 25™ April, 2025 to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator:

G NO.
O 1PA-003

Nayana Premji Savala

Liquidator

1P-N0005A
2017-18/10481

Date: 29" March, 2025
Place: Mumbai

G
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DISCLAIMER

‘The Free Press Journal does not vouch
for the authenticity or veracity of the
cleims made in any advertisement
published in this newspaper. Readers
are advised to make their ovn inquiries
or seek expert advice before acting on
such advertisements.

The printer, publisher, editor and the
proprietors of the Free Press Journal
Group of newspapers cannot be held
liable in any civil or criminal court of
Taw or ribunal within India or abroad

for any alleged misleading or
defamatory _content o  claim
contained i any  advertisement

published in this newspaper or
uploaded in the epaper on the official
website. The liabiiy is solely that of
the advertser in which The Free Press
Journal has no role to play.

| Mumbai, Sunday, March 30, 2025

[EE AU SMALL FINANCE BANK LIMITED
INFORMATION NOTICE

The below mentioned Borrowers & Co-Borrowers are informed to remove their

movable assets from the mortgaged property (mentioned in the below table)

which has been sold by AU Small Finance Bank Ltd. (A Scheduled

Commercial Bank) through auction proceeding under SARFAESI Act. 2002,

otherwise the to attheir

THE MALAD SAHAKAR BANK LIMITED

Rmemn

POSSESSION NOTICE

The underslgned being the Authorised Officer of The Malad Sahakari Bank Ltd.,

own cost and they will also be liable for- the shifting, if|

of Financial Assets and En'oroemenl ci

itis not removed within 15 days. For other queries contact: Mr. Sunil Bamne -|
8422864154 or at nearest branch.
Loan Alc No./Name of Borrower/

Co-Borrower/Mortgagor/Guarantor
(Loan A/C No,)
L9001061124543541 &
L9001060116890869, Arjun
Jyotiba Sawant S/O Jotiba Sawant
(Borrower)

Detail of
Mortgaged Property

Property Situated At Flat No 402,

4th Floor, Shri Mangal Apartment, Chsl, St
No 71, A Wing, Mangal Murti Chs!

Moregaon Naka, Virar Road, Nalasopara
East Vill - Moregaon, Tehsil - Vasai, Dist-
Thane, MH. Admeasuring 550 SQ.FT.

Date : 29/03/2025
Place: Thane, Maharashtra

Authorised Officer
AU Small Finance Bank Limited

NOTICE IS HEREBY GIVEN TO ALL
AND TO PUBLIC IN GENERAL THAT THE
REGISTERED PURCHASE DEED DATED
18TH NOVEMBER 1994 PERTAINING TO
SHOP NO. 04, HAVING ADDRESS AT
CARLTON GOURT, PLOT NO. 139,
JUNCTION OF PERRY ROAD, BANDRA
(W), MUMBAI — 400050 BETWEEN
MR.USMAN JAMAL SHAMA AND M/S.B
R A CORPORATION A REGISTERED
PARTNERSHIP FIRM HAVING THEIR
OFFICE AT 2A, NAAZ CINEMA BUILDING,
LAMINGTON ROAD, MUMBAI — 400004
HAS BEEN SUBMITTED FOR TRANSFER
TO BANDRA RESHAM  TOWER
PREMISES _CO-OPERATIVE _SOCIETY
LTD. T0 THE NAME M/SB R A
CORPORATION
ANY OBJECTION OR CLAIM IN RESPECT
OF THE SAID PROPERTY TRANSFER
SHOULD BE LODGED WITHIN 15 DAYS
OF THIS NOTICE BEING PUBLISHED TO

THE FOLLOWING ADDRESS :

/S.B R A CORPORATION

2A, NAAZ  CINEMA  BUILDING,
LAMINGTON ROAD, MUMBAI — 400004.

BLIC NOT
This is to inform all the members
of the Society and any person or
persons residing on C.

. 147(pt) to 155 (pt.).
161(pt.) to 180(pt.), 184
(pt),186(pt.) to IXﬁ(pl ),190(pt.)
to 192 (pt.) of Salt Pan Division,
F/N Ward situated at Ganesh
Nagar, Salt Pan Road, Wadala
(E), Mumbai - 400037. Known as
Shri Ganesh Seva SRA Co-
Operative Housing Society
(Proposed).The Slum
Rehabilitation Authority has
issued the Letter of Intent (L.O.1.)
on 5th March, 2024, in respect of
ProposalNo.FN/STGOVT/0069/
20231113 in favour of above
Society, Architect and M/s
Lakadawala Housing Pvt.
Limited (Developer) and M/s.
Prarthana Griha Nirman (Co-
Developer) to develop the said
above property. Any Member or
person having any objection of
the said development may contact
within one month from date of
publication of this notice to The
Exccutive Enginecer, Slum
Rehabilitation Authority, 2nd
Floor, Administrative Building
Anant Kanckar Marg, Bandra
(East), Mumbai-400051.

PUBLIC NOTICE

TAKE NOTICE ha Mis Vchata Meghi Deramsey
is member of MATRU MANDRR CO-OPERATIVE
HOSUING SOCIETY LTD,, in respect of ft 020
stuatedonthe Th foorof the of ek Mand Co-Op
Housing Sociey L, plt 10278, Tardeo Road,
Mumbar-400007, togethr with Share Certfcale
beating 10213 o fve share of Rs 50 each beaing
dsincive numbers 61 1o 65 (boh indusie).
That my cient Mr. Saray Ramesh Ponde, intens|
10 purchase said fiat 1020 siuated on the 7t foor
o he of et Mendir Co-Op. Housing Saciey Lt
plot .27, Tardeo Road, Mumbzi400007, togeter
vith Share Certficate bearng 10 213 for fe share
ofRs. 50 each bearng disincive numbers 1 10 65
{bothincuse).
Aoy person having dim against the sad fiat or ry/
part thereaf ither by way of sal, exchange,
morigage, charge, gif, inhertance, possession,
lease, len or obver vise, howsoever are hereby
requested to_ inform the same in wriing along with
supporting documents in respect of thir clim [0 the|
undersigned af the below mentoned address,
WITHIN 14 DAYS from the cae of Pblcaton of i,
note, and Cortact Adv. DOLLY R PADHIVAR, with
documents faing whih, dam or laims,  any of
such person or persons shalbe considered 1o hve
been waivd ando abandoned.
Please Note that claimsand/or objection
received without written documentary]
Evidence will not be consider. g
DOLLY R. PADHIVAR
Advocate High Court
(0ff) Room no.2, Jayantibhai Danawala
(Chawl, Opp. Khoja Jamatkhana S.V.Road,
Dahisar (East), Mumbai-400068|
(Mob) 9987656400

www,freepressjournalin

CIRCLE SASTRA CENTRE, MUMBAI CITY
UBI Tower, 6th Floor, 25, Sir PM Road,
Fort, Mumbai- 400 001
Email: cs6041@pnb.co.n

punobinctionel ok

Togeter for e beter

CORRIGENDUM
Please refer to our advertisement of|
Sale Proclamation Notice in respect
of Alc. Mis. SPL Technochem Ltd.

CORRINGENDUM

Refer to Possession notice Published on 05.03.2025 in The Free Press Jounal (English)
and Navshakti (Marathi) Mumbai of Borrower Mr. Surendra Singh Rawat, in that notice in

urity (Second) Ordinance, 2002 (Order 3 of
Securly Intrest (Enfocement) Ruls, 2002 ssued Demand Note ua«ed
02.08.2024caling upon Umesh Mishra and

30.06.2025, please read the same as|
30.068.2024.

Alka It Mr. Vi i Mr.

Basantooram Mourya 10 fepay the amount menioned in the nofce being Rs.
17,15,735.50in Housing Loan Alc No. 002100300000034 within sixty days from the
date of eceipt of the said notice.
The Borrower, Mortgagor and Guarantors having failed to repay the amount, notice

is hereby given to the borrower, guarantors and mungagurs and public in general

Sd-
Authorised Officer
Punjab National Bank

Date : 30.03.2025
Place: Mumbai.

published on 29.03.2025 in Free Press|

In Which Exh. No. & Date Should be|
read as Exl 39 & Date - 27/03/2025
which was remained empty on the top|
of Notice.

In point No. 1 the Mobile number
of Mrs. Lalita Bantwal,DGM-L&R|
should be read as 9530158522 instead|
of 9819496497,

Given under my hand and seal of this|
Tribunal at Mumbai on 27th March, 2025/
The other contents of the said Sale
Proclamation Notice remains same.

p Council

below in exercise of the powers conferred o mm under secton 13(¢) of the said

DESCRIPTION OF THE IMMOVEABLE PROPERTY

Flat No. 701, 7th Floor, A-Wing, New Home Classic CHS Ltd. Bldg No. 8 Village|

Form No. 3
13 (1)(a)]

Nillemore Palghar - 401 203 OWNED BY MR. VIKAS UMESH|
MISHRAAND MRS. ALKAVIKAS MISHRA.

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai- 400703

The Borrower, Morigagor, Guarantors and the public in general are hereby
cautoned no o Geal with the above mentoned property and the dealing with the
prop: Ltd. foran amount

Case No.: 0A/1271/2024
Summons under sub-section (4) of section 19 of the Act, read with
sub-rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure)

Rules, 1993. BANK OF INDIA  Exh. No.: 11610
vs
Z TEX NASIM SHAIKH

To,

(1) ZTEXNASIM SHAIKH ,D/W/S/0-REHANA
GalaNo. 1, Ground Floor, 5. R Complex, F Wing, Kaneri, Bhiwandi-421302 Thane,
Maharashira -421302

SUMMONS

WHEREAS OA/1271/2024 was listed before Hon'ble Presiding Officer/Registrar on

11/097202

WHEREAS this Hon'ble Tribunal i pleased t issue summons/ nofie on the sad

Application under section 19(4) of the Act, (OA) filed against you for recovery of

debts of Rs. 2213102 annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants are

directedas under

(i) to show cause within thirty days of the service of summons as to why relief

prayedfor should not b granted;

(il to disclose particulars of properties or assets other than properties and assets

specified by the applicant under serial number 3A of the original application;

(ii) you are restrained from dealing with or disposing of secured assets or such

other assetsand erial number 3A of

attachment of properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary

course of his business any of the assets over which security iterest i created and/

or other assets and properties specified or disclosed under serial number 3A of the:
original application without the prior approval of the Tribunal;

(4) youshalbe fble o aocoun orte sle proceads realied by sale of sscured

assets or other assets and properties in the ordinary course of b

ting to Rs. 17,15,735.50 in the accounts as on 31.07.2024 plus further
interest, penal interestand other charges thereon.
Place : Malad, Mumbai FOR THE MALAD SAHAKARI BANK LTD.
Date : 21.03.2025
[Mrs. Bhak(l Bhusane]
Authorised Officer

‘Branch Office: ICICI BANK LTD, Ground Floor,
Ackruti Centre, MIDC, Near Telephone Exchange,
Opp Ackruti Star, Andheri East, Mumbai- 400093

@icici Bank h

Tl
Notice is hereby given to the Borrower/s and Public at large that the
Secured Creditor- ICICI Bank Limited is in process of selling the below
mentioned secured propertyfies under Section 13 (4) sub rule 9 of
Securitization and Re-construction of Financial Assets and

DATE EXTENSION CORRIGENDUM
E-Tender Notice No. 52/2024-25

Name of Work :- Construction Work of Main Wallah's Under

Storm Water Management Program in Kulgaon-Badlapur City

under Nagrothan MahaAbhiyan Scheme, (Rs. 193.24 Cr)

(Tender ED No. 2025_DMA_1157834_1)

BEFORE THE DEBTS RECOVERY
TRIBUNAL -2, (KARNATAKA)
AT BENGALURU
BSNL Building, 4th Floor, Telephone House,

Rajphavan Road, Bangalore - 560001
0.A. No.865/2024
Between: Karnataka Bank Ltd.,

Chief Officer
Kulgaon - Badlapur Municipal Council

1 |Document Downloading End Date Dt 04/04/2025 | |, o ~Applicant
upto 5.00 pm /Sri.Bhimappa & another ...Defendants
2 |Bid Submission End Date Dt. 04/04/2025 NOTICE ISSUED UNDER RULE 23
upto 5.00 pm (VIIl) OF THE DEBTS RECOVERY
TRIBUNAL ULES.
3 [Bid Opening Date (Technical Bid) | Dt. 07/04/2025 at | |ro: ujs. CNX CORPORATION Ltd,,
1.00 am (Office at No.12-A, Haji Kasam Buiding,

Il Foor, 66, Tamarind Lane, Fort, MUMBAI -
1400001, Ph No. 91-22-22634220
..... DEFENDANT No. 2
Whereas the Applicant Bank above named
ection

MAHARASHTRA STATE ROAD TRANSPORT CORPORATION

(s, EXECUTIVE ENGINEER OFFICE, MUMBAI REGION,
S KIROL ROAD, VIDHYAVIHAR, MUMBAI-86

Email. eemumbai@erediffmail.com Phone 02225136303

Iy
Act 1993, againstyou, fo recovery of asum
of Rs. 56,48,550.24 (Rupees ~Fifty Six
Lakhs forty Eight Thousand Five hundred
Fifty and paise Twenty Four) only together
with interest, costs and for other relies. You

of Security Interest Act, 2002.
Sr[Name of Borrower(s) Co- Property Address of Outstanding
Secured Asset/ Assel Amount as on
(Loan Account Number) o be Enforced March 31, 2025
1 Mrs. Komal Mitesh | Flat No.8-803 On The 8th

Rs.
[Shah (Borrower) Mr. 150,02,114/-
Mitesh Kantilal Shah

(Co-Borrower)

Floor, B Wing , "Gorai Mitasu
Cooperative Housing Society
Ltd" Proposed Situated On

Plot No. AMC-2, RSC-6, At
Mhada Layout Gorai (Part1),
Borivali Westland Bearing
City Survey No.16/545 And
546 Of Village Borivali Taluka
Borivali In The Reistration
District And Sub District Of
Mumbai City And Suburban
Mumbai- 400092,
Admeasuring An Area Of
Area Admeasuring 585 Sq Ft
Equivalent To Bult Up Area

ommensurate
G2 Sq Mtrs

lLan No.
ILBMUMO0004077994|
LBMUMO0005121781 |

such sale proceeds in the account maintained with the bank or financial institutions
holding security interest over such assets

You are also directed to fle the written statement with a copy thereof furnished to the
applicant and to appear before Registrar on 30/04/2025 at 10:30 A.M failing which the
application shall be heard and decided inyour absence.

Given under fthis Tribunal on

The Secured Creditor- ICICI Bank Limited has decided to dispose off the
said propertyfies on date April 21, 2025 through Private Treaty. The
Borrower in particulr and the public in general i hercby cautioncd and
restrained not to deol with the Secured Mortgaged Propertyfes in ony

w1/ wreriy / RifAar / 1663 Date : 29/03/2025|

-Tender Notice N

Sealed E-Tenders in B-1 Form for the following works are invited by Executive
Engineer M.S.R.T.C. Mumbai, for below work unregistered but Technically and
financially sound contractors.

Estimated Cost
InRupees)

E-Tender Name of work
1D No

are therefore directed to appear before this
Hon'ble Tribunal in person or through an
Advocate or duly authorized agentin support
of your defence, if any, and show cause
within 30 days from the date of publication
or on or before 20-05-2025 at 10.30 AM.
as 1o why the reliefs prayed for by the
Applicant Bank against you, should not be

https:/imahatenders.gov.in before down loading tender documents
and participatein e-tendering.
2. Allor any one of the tender may b rejsctad by compatent authority

manner in terms of Section 13 (13) of
and any dealing with the propenyreswm be subject tothe charge of ICICI
Bank Limited for the amounts and further interests thereon. The

-
Signature of the Officer Authorised to issue summons.

rike out whichever s not applicable

ioticee are given last chance to pay the total dues with
further interest till April 19, 2025 before 02:00 PM failing which, the
Sd/- Authorized Officer

ICICI Bank Limited _/

Date: March 29, 2025
Place : Mumbai

withos Executive Engineer
.S.R.T.C. Mumbai

1166269_1 | Reconstruction of Bus Station at Chiplun in Ratnagiri| 26742844.00| | granted.

Division. (Remaining work) (Second Call) Take Notice that in case of your default, the,

Applicant will be heard and the case
oglmina vy shoance,

SrNo| M.SRTC. Stage Start Date | Time | | |Given under my hand and the seal of this
1__| Document Sale & Bid submission Start Date | 20.03.2025 | 17.00 || | Tribunal on this 18" Day of March 2025.
2| Document Sale & Bid Submission End Date 08.04.2025 | 12.00 By Order of the Tribunall
3 | Bid Opening Date (If possible) 09.04.2025 | 12.00 Sd-Registrar
T Frobid Mesting 0204 2025 | 1100 Debts Recovery Tribunal 2, Bangalore
Note -
1. Al eligiblef interested Bidders are required to be enrolled on portal PUBLIC NOTICE

m No. 3.

NOTICE is hereby given that Ms. Skyline
Realtor a Partnership Firm, duly
registered under the provisions of the
Indian Partnership Act, 1932 through its
only Partners 1) Mr. Imran Gani|
Bhagwan, 2) Mr. Salim Rafique Memon,
3) M. Hussain Abbas Bharmal & 4) Mr.
Saifuddin Noman Arsiwala, the owners of|
the below schedule property have agreed|
to sell their right, titl, interest and vacant|

For
[See Regulation-15 (1)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
+* Floor, MTNL Telephone Exchange Buiding, Sector-30 A, Vashi, Navi Mumbai- 400703
Case No.: OAIG11/2024

Form No. URC-2
Advertisement gy notce abuul regls(va\mn under Part | of ChaplevXX\
rsuant tc (b)

ofthe companies Act, 2013 and rue 4(1

1.Notice is hereby given that in pursuance of sub-section
(2) of section 366 of the Companies Act, 2013, an
application is proposed to be made after 15 (Fifteen)
days hereof but before the expiry of 30 (Thirty) days to
the Registrar at Central Registration Centre (CRC),
Indian Institute of Corporate Affairs (IICA), Plot No. 6, 7,
8, Sector 5, IMT Manesar, District Gurgaon (Haryana),
Pin Code- 122050, that M/s. Rejua Energy Center LLP,
a Limited Liability Partnership, may be Registered
under Part| of Chapter XXI of the Companies Act, 2013,
asaCompany Limited by Shares.

2.The principal objects of the company shall be as
follows:

i. This Company is being formed upon conversion of Mis.
Rejua Energy Center LLP having its registered office at
Office No 4E, 4th Floor, Victoria Plaza, Plot no.19, S V
Road, Santacruz West, Santacruz(West), Mumbai,
400054, and the business along with all its assets,
liabilities, rights, licenses, obligations and entitements
including properties being transferred to and vested in
the company as a going concern.

. To carry on the business of wellness, Healthcare and
spa and to acquire, establish, run and maintain clinics,
nursing homes, hospitals and allied services and to act
as service providers of cosmetology and wellness by
integration of alternative medicine or integration of all
medical streams and to import, export, sell, purchase or
otherwise deal of health, nutrition, icals, food

PUBLIC ANNOUNCEMENT
(Regulation 14 of e Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

‘Summons under sub-section (4) of secton 19 of the Act, read with sub-rule (24) of
ule 5 ofthe Debt Recovery Tribunal (Procedure) Rules, 1993

Exh.
HDFC BANK

&
SUMEET SERVICE

To.
FOR THE ATTENTION OF THE STAKEHOLDERS OF ) sumeer service
INDIA PRIVATE LIMITED At 101 Plot No. 38, Suman Kunj, Buiding No Sec 20, CBD Belapur, Navi Mumbai
7. Name of cororate person [ Acculeather India Prvate Limited 14, NaviMumba, Maharashira
. i i 1/201
2 E:::;:;:Z!;)LZ:):;:QDH of 1410172016 [SUMIT SERVICES, 62-A! Gmundf‘\nsmm:j S‘flum }A(amgamagar CHS Ltd, S G Barve |
3. Authorlly under which corporale_|Regisrar of Companies,
person is incorporated fregistered | Maharashira, Mumbai SUMMONS
7. Corporate Identity Number U74120MH2016F TC272063 ;‘Q;“ES/R;J;E OA/611/2024 was listed before Hon'ble Presiding Officer/Registrar on
of corporate person [WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said
| Applicati 1d ction 19(4) of the Act, (OA) filed it fc f debts of
5. Addvess ofthe Reqistered OFice L&V T3, R-Tech Park BUlaing, NTIon | | [Rertoamapoatcaseonrenct the Ach (OA) fled against you for recovery ofdebis o
and Principal Office (If Any) of - | Compound Off Western Express In accordance with sub-section (4) of section 19 of the Act, you, the defendants are
corporate person Highway, Goregaon- East, Mumbzi— || |drectodas under-
400063, Maharashira, ndia () to show cause witin thirtydays ofthe service of summons as o why rellefprayed for
6. [ iquidation Commencement Dale |27 March, 2025 shouldnotbegranted;
Of Corporate Person (i) to disclose particulars of properties or assets other than properties and assets
7. [ Name, address, emal address, | V. Nayana Premy Savala erial umber
telophone number and the | Adiress. 1101 A, Visha Susheel CHS, ||| you are resaine rom ceaiing ith or cisposingof seured asset ot such otrer
vegistration number of the Nariman Road, Ve Parle East, assefs and propertes disclosed under serial number 3A of the orginal applicaton,
Liquidator Mumbai 400057, India.
(iv) you shall not transfer by way of sale, lease or otherwise, exceptin the ordinary course
Email nalnisavala@gmail.com )
ol 5082602800 1> Bostation N of his business any of the assels over which securiy inferestis created and/ or ofher
s N000519/2017 i assets and properties specified or disclosed under serial number 34 of the original
licati ithout the l of the Tribunal;
8. | Last date for submission of dlaims| 25" Apri, 2025 appicaton wihout e prior approval of he Tribuna

Notice is hereby given that AccuWeather India Private Limited has commenced
voluntary liquidation on 27" March, 2025

The stakeholders of AccuWeather India Private Limited are hereby called upon to
submit a proof of their claims, on or before 25” April, 2025 to the liquidator at the
address mentioned againstitem 7

The financial creditors shall submit their proof of claims by electronic means only.
Al other stakeholders may subit the proof of claims in person, by post or by

nd

3. A copy of the draft memorandum and articles of
tion of i

PUBLIC NOTICE

Notice is hereby given that
CHANDMAL DEVILAL JAIN,
has agreed to give on sell basis
to my client ALL THAT PIECE &
PARCEL OF Plot of Land
bearing Survey No. 6/1/4/s (Old
Survey  No.  6/1/4Paikis)
admeasuring _about 0.02.50
H.R.P. area, Survey No. 7/3/
(Old Survey No. 7/3:Paiki 1)
admeasuring _about 0.03.50
H.R.P. area. Survey No. 7/3/%
admeasuring  about  0.29.50
HR.P. + Potkharaba 0.04.00
H.R.P. area, totally admeasuring
about 0.39.50 H.R.P., situate
lying and being at Village
Bhawale, Taluka Bhiwandi,
within the limits of Talathi Saja
Lonad, Sub-Registration of
Taluka Bhiwandi and Registration
of District and Division Thane.

may
atthe office at Office No 4E, 4th Floor, Victoria Plaza,
Plot no.19, 8 V Road, Santacruz West, Mumbai,

Name and Signatur o th Liuidato
Date : 29" March, 2025
Place : Mumbai Nayana Premji savel

Liquidator

for
other assets and properties i the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding
securityinterestover suchassels.
You are also directed to fle the writien statement with a copy thereof fumished o the|
applicant and to appear before Registrar on 160512025 at 10:30 A.M. faiing which the|
absence.

ALL persons including any banks andor|
private financing companies, claimin
have any share, right, tille, interest benefit
claim, or demand in respect of the below
Schedule Property and/or any part thereof|
y way of sale, transfer, assignment,
mortgage, possession, exchange, lease,
sub-lease, tenancy, trust, gift, charge,
1, lien, inherit

family arrangoment, setlioment, or
through any allotment, agreement,
o document of any nature or through any
contracts, agreements of development or
joint development, agreements for FS| or
TDR consumption or any partnership or|
project management agreements or|

law or otherwise howsoever, are hereby
required to make the same known in
writing along with the document(s)
supporting such claim to the undersigned|
at their address i.e. Office No.002, Eco|
House, Vishveshwar Nagar Cross Road
No.1, behind Udipi Vinar Off. Aarey Road,
Goregaon East Mumbai - 400063 within|
14 daysfrom the date of publication hereof|

D in the event of non-receipt of such|
claims it will be considered that no such|

abandoned
'SCHEDULE OF THE PROPERTY
ABOVE REFERRED TO
THAT piece and parcel of Non-
agricultural land admeasuring 240 Sa.
. Comprised under Sector 1 bearing|
Survey No.72(b). Hissa No.27 (Old Survey|
71, Hissa No. 4) of village Chulane,
Taluka Vasai, District-Paighar together with|
a buiding i.e. Commercial Building No.1
known as" IKON HERITAGE" constructed
thereon consisting of ground plus two|
upper floors total admeasuring 122,04
Sq.Mtrs. (buit-up) at Kaul Heirtage City,
Bhabhola Vasai Road West, Pin-401202.
sdi-

Narayan Samant & Associates
Advocates, High Court]

PUBLIC NOTICE

Notice is hereby given as per the
s

Signature of the Officer Authorised to issue Summons.
(SANJAI JAISWAL)
REGISTRAR

Note :
Strike out whichever is not applicable. DRT- Ill, MUMBAL

my clien HUBHAM
UPADHYAY who intends to investigate
the right, title and interest in the
property more particularly described in
the Schedule written herein under,
presently standing in the names of
MRS. PREMA DEEPAK UDYAVAR and
R

Lovely House, Jawaharlal Nehru Road,

400054 on working days between 10.00 A.M. to 2.00
PM.

4. Notice is hereby given that any person objecting to this
application may communicate their objection in writing
to Registrar at Central Registration Centre (CRC)
Indian Institute of Corporate Affairs (IICA), Plot No. 6, 7,
8, Sector 5, IMT Manesar, District Gurgaon (Haryana),
Pin Code- 122050, within 21 (Twenty One) days from
the date of publication of this notice, with a copy to
Company atits Registered Office.

For and on behalf of

Dated: March 29,2025 Rejua Energy Center LLP

Place:Mumbai

Santosh Kumr Pandey
Designated Partner
DPIN: 07586904

IN THE MUMBAI DEBTS RECOVERY TRIBUNAL NO. I
(Ministry of Finance)
3rd Floor, Telephone Bhavan, Strand Road, Colaba, Mumbai - 400 005
ORIGINAL APPLICATION NO. 682 OF 2024

Exh.: 11
HDFC BANK LIMITED ...APPLICANT
VERSUS

Abdul Malik Raeen and Anr... ..DEFENDANTS
SUMMONS

WHEREAS O.A. No.682 of 2024 was listed before Hon'ble Presiding offcer on

25.09.2024

WHEREAS this Hon'ble Tribunal is pleased to issue summons on the said application

under section 19(4) of the Act, (OA) fled against you for recovery of debts of]

Rs.20,15,20220/- (Rupees Twenty Lakts Fiten Thousand Two Hundred Two and

WHREAS the %N\ce of summons could not be affected in orﬂmary manner and whereas|

unal

In accordance with sub-section (4) of section 19 of the Act, you, the Defendants are
directed as under:-

1

Any person/s having any type of
claim/s or interest/s in the said
property or any part thereof by

way of sale, gift, lease,
inheritance, exchange,
mortgage, charge, lien, trust,
possession, asement,

attachment  etc. or any dues
pending in any Government or
Semi-Government offices can
raise his/her/their objection in
writing along with Documentary
evidence at the below mentioned
address within the period of 15
days from the date hereof, failing
which the said sale procedure wil
be completed by my client
without any reference to such
claims and the same, if any shall
be considered as waived, null
and void.
Sd-
ADV. SURAJ L. JAIN
Advocate High Court
At - Office No. 121, First Floor,
Konark Arcade, Old Jakat Naka,
Bhiwandi, Dist. Thane-421302
Mobile No. - 9960795658
Date : 30.03.2025

Chhattisgarh Medical Services L
Corporation Limited

C. G. Housing Board, Commercial Complex, 4th Floor, South East
Corner, Sector-27, Atal Nagar, Nava Raipur (C. G.) - 492015

Tender Notice ~No./16350/CGMSCL/Te 25

e

‘ ‘Santacruz East Branch, Po No. 6806,

ruz (East), Mumbai - 400055.
60111@canarabank com
A 2024-25 Dated: 28-03-2025

Tothe Borrower/Guarantors/Mortgagor:

1. Sh Shamim Akhtar Alvi (borrower & Mortgagor), Rio D/105 Om Sai Enclave, Addeg
Chsl, Behind Poonam Sagar Complex, Mira Road Easl, Mira Bhayander, Thane,
Maharashtra - 401107.

2. Smt. Uzma Shamim Alvi (borrower & Mortgagor), Rio House No 102 Aaliya Co
Dargah Rd New Gauri Pada Bhiwandi Near Alhamd High School Bhiwandi Thane,
Maharashtra 421302,

3. 3h Shamim AKtar Ak, Rl Raam No. 575 Sl 1 o, Golr, e Ext
Mumbai-40005¢

4. St s Shamim A, R, Room o 755 Saroj 4ih Road Golibar, Santacruz East
Mumbai- 400055,

5. S, Uzma Shamim Al Rio D05 Om S Encve, ADDEG CHL B Pooram
Sagar Com Mah

San
Em:

Ann:r HSL
“Thane, Mah

3 i, RIoD/105.0 o
Compl

107.

MR. 3
Any person/’s, individuals, institutions or
entities having any claim or interest by
way of right, share, inheritance, lease,
sublease, sale, mortgage, easement,
lien, charge, exchange, relinquishment,
release, beneficiary/ies under Will,
bequest, device, assignment, gift, trust,
maintenance, possession, or otherwise,
or by way of any other method through
any agreement, deed, document,
writing, family arrangement, settiement,
Iitigation, decree or court order of any
court of law/tribunal or encumbrance or
otherwise howsoever or of whatsoever
nature in respect of and with regards to
the said Schedule property mentioned
herein under to inform the undersigned
in writing, their claim/s, demand/s,
objection/s, supported with valid
documentary evidence within 7 (Seven)
days from the date of publication of this
Notice.

Any clainys received after the expiry of 7

and Reconsiruction of Financial Assets and Enforcement of Sscurw Interest Act, 2002
(hereinafterreferred toas “theAct).

The undersigned being the Authorized Officer of Canara Bank, Santacruz East Branch,
MUMBAI, MAHARASHTRA (hereinatter rferred to as the secured creditor', appointed under
the Act do hereby issue this notice, under Section 13(8) of the Act read with Rule 8(6) of the

2 than
y erial Number 3(A)ofthe O

3. assets of such other assets|
erial Number 3(A) ofthe Or

hearingand
4

As you all are aware that the secured creditor had issued the Demand Notices, under Section
13(2) of the Act, an 31.10.2024, (o the bmvwer/ firm Sh. Shamim Akhtar Alvi & Smt Uzma
Shamim Alvi h and
o amountofRe. 52,7242 24 Rupoes rmny Two Lakhs Seventy Two Thousand Four
Hundred Twenty Three and Paisa Twenty Four only) as on 28.10.2024 and interest stated

Online Tenders are invited from licensed manufacturers for
supply of EDL/Non-EDL Medicine (Allopathy, Ayurveda,
Homeopathy, Unani, Kachi) and Consumables, Test kits,
Supply of Medical Equipments, Furniture items, Biomedical
Equipment maintenance, PM JANMAN MMU, Haat Bazar, 108
Sanjeevani Express & Rural MMU for Chhattisgarh Medical
Services Corporation Limited.

The details of tender documents can be downloaded from

You yway ot
business any of the assets over which securlly interest s created and

and properties specified disclosed under Serial no. 3A of the Original Application
withoutthe pior approvalofthe Tribunal

be deemed that no such claim/s,
right/s, title/s, estate o interest/s exist
and the same shall be treated as waived
or abandoned and not binding upon my
client and the purchase transaction
shall be completed without any further
Notice.
ULE

51fully paid up shares of Rs 50/- (Rupees

Only) each bearing distinctive
numbers 46 to 50 held vide Share
Certificate No. 10 dated 24th Day of
November 2002 issued by Bandana Co-
operative Housing Society Limited, a
Society duly registered bearing

0. BOM/W-KE/HSG/

for
other assets and properties in the-ordinary course of business and deposit such sale
proceedsinthe account maintained with bank of financial insttution holding security
interestover such assels

6. You are also directed to fle writen statement with a copy thereof furnished to the|
applicant and o appear before DRT Il on 14/07/2025  at 11:00 a.m. Faiing which the

are in possession of the secured creditor, within 30 days from the receipt of this nofice, by
discharging the liabilty of Rs. 3272423.24 (Rupees Thirty Two Lakhs Seventy Two

the Chhattisgarh Medical Services C Limited ¥ ey 2025 | | aousand Four Hundred Twenty Mool 20102820 ples
website- https://www.cgmsc.gov.in and published in below, to sell the
https://www.eproc.cgstate.gov.in  between 01/04/2025 to @ " Sd- i "
30/06/2025 and visit above websites for various amendments | |7, Registrar DRT- | Mumbai roderorh . Byoldng
on tenders issued time to time. 1. Abdul Malik Raeen As per Section 13(8) of the.

Date: 28/03/2025 Sd/-
Managing Director
GMSC Limited,

$-33376/4 Atal Nagar Nava Raipur (C.G.)

An Adult, Indian Inhabitant, Having His Address At - House No 9/2/2/G-4,

Near Barkaat Madrasa, Sangampada, Bhiwandi, Thane, Mahrashtra - 421302.
..Defendant No 1

2. Tamanna Abdul Malik Rain

An Adult Indian Inhabitant, Having His Address At - House No. 9/2/2/G4.

At
the date of publicalion of sale nofice in Newspapers, aiing which your Right o redeem the

failed o repay [ notices, Offcer
under Section 13(4) of
17.03.2025. Furthr, T0/116500f
03,2025,
To comply with the Hon'be High Judicature at Hyderabad
for the State of ) 8155012018, you
which

no. B/5 admeasuring approximately
207 sa. ft. carpet area on the 2nd Floor
of the building known as ‘Bandana
Apartments’, Bandana Co-operative
Housing Society Limited situated at S.T.
Francis Road, Near Milan Subway, Vile
Parle West, Mumbai - 400056 on Plot
bearing C.T.S. No. 1594, Village Vile
Parle, Taluka Andheri in the registration
District of Mumbai Suburban within
Greater Mumbai

Date: 30/03/2025

Place: Mumbai

RAHULG. TALREJA

This Is without prejudice to any other rights available o the secured credtor under the subject
Act/orany otherlawin force.
Thanking You.

Bhiwandi, Thane, Mahrashtra- 421302. efendant No 2

Ground Floor, Makhan Dham,

11th Road, Next to P.D. Hinduja
Hospital, Khar (W), Mumbai - 400052.
Mob: 9967998800

Canara Bank, Authorised Officer|
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